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West Bengal Act V of 1952l 

THE WEST BENGAL SALARIES AND 
ALLOWANCES ACT, 1952l 

- 
Wcsr Ben. Acl IX of 1965. 
W e s ~  Ben. Act XXI of 1969. 
Order No. 1 504-L, da~ed thc 3 1 -7.70. 
W e s ~  Ben. Act XV of 1972. 
West Ben. ACI XXXnI of 1983. 
West Ben. Acl XXIV or 1989. 
Wcst Bcn. Act XXII of 1994. 

- Wesr Ben. Act VIII of 1997. 

AII Act 10 provih  for 111e l~alaries atld al lo~var~ces of holders of certaill 
oficc~s ar~rl fur oiltcr nrrr~rcrs cotrrrecrerl r l~erc~ui~f~ .  

WHER'EAS it is expedient to provide h r  the salaries and Allowances of 
holdcrs of ccrtain afficcs and for or hcr mancrs connccrcd thcrcwit h; 

It is hereby enacted as Follows:- 

1. ( I )  This  Act may k c a l l e d ~ h e  West Bengal SalariesandAllowances shOn ,ille 
Act, 1952. aid 

comlllcncc- (2) It shall be deemed to have come inlo force on the 13th day of June, ,,,, 

1952. 

2. I n  his Act, unless [here is anylhing repugnant in [he subject or kfinit jons. 

context,- 
(a) "Chief Minister", "Minister", "Minister of State", "Deputy 

Minisrcr" and "Padiamentiry Secretary" mean respeclively 
thc Chicf Minister, a Minislcr, a Minister oFSla~e, a Depuly 
Minisrerand aParliarncn!xy Sccrc~nty of thc Govcrnmcnl o l  
Wesl Bcngal; 

(b) "Speaker" and "Depury Spcakcr" mcan rcspcctivcly the 
Speaker and Depury Speaker of the West Bengal Legislative 
Assembly2* * * * * * * * * * * * *; 

(c) "residence" includes garden, lawn or compound and any 
quarters for staff andservanls and olhcr buildings appurlcnanr 
~hcrcto; 

'For Slnlemenr of Objccls and Rmons, see lhc Cul~~urrir Gurerre, Er~ruordinnr): dated 
the 17th Junc, 1952, PI. IVA, page 1161; for proceedings of rhc \Yes1 Bcngal Lcgislarivc 
Assc~nbly,seerhcproceedingsofthc mccringsofihc Wcst Bcngal Legisla~ivcAsslmbly held 
on rhc 21st. 23rd, 251h. 26th nnd 77th Junc, 1952: and Tor pmccdings of lhc \Vat Bcngal 
Lcgis1alir.e Council, see thc proceedings of thc mcclings or the IVwr  Rcngal Legislative 
Council held on rhc 4th and 7th July, 19.57. 

'The words 'and "Chinnan"and " k p u ~ y  Chsrrnan" mean respeclive1y rhe Chairman 
and Dcpu~y ChaiFm of rhe \Vest Bengd Legislalive Council:' wcrc omiltcd by ordcr 
No. I SM-L, daied the 3 1.7.70, published in thc Crrlctt~fu G~zerre, E~truordir~ary of 1970, 
Pan 1, pagd 1708. 



Tire \Vest B e t l ~ n l  Srrlaries mid Al1011~arrcl.s Acr, 1952. 

[West Den. Act 

(d) "niainrenance" in r d o ~ i u n  lo a residence includcs slrucrural 
nltcralions and repairs and also provision of etrclricity, gas 
and walcr rhcreior and paymen1 oi'rarcs and [axes in  respecl 
thcrcof. 

Salaries and 
sulnpluw 

3. ' ( I)  Tllere shall bc paid to [he Chief Minister a salary of Rs. 2.300 
allownncvs per 111on111, LO cnch Minislcr a salary of Rs. 1,800 pcr monlh, to c a c l ~  
oCcli ici Minister of S t a ~ c  a salary of Rs. 1 , 7 0  per ~nonrh and ro cach Dcpury 
M i n i w r  
h ~ i n i S t d ~ ,  Ministcr a salary of Rs. 1,500 pcr month. 
SIC. (2) Therc shall bc paid ro each Parliamcniary Sccrcrary a salary of 

'[Rs. I ,0001 per month: 
Provided t h n ~  a snlary OF -'[Rs. 1,5001 pcr monlh may be paid 10 no1 

morc than one Parliamentary Secretay whom thc Chicf Minister selecls 
in  this belialf. 

'(3) Thcre shall be paid lo rhc Chicf Minister a sumptuary nIlowancc 
of Rs. 18,000 pcr ycar and lo tach Ministcr, each Minisler or Statc and 
cach Dcpuly Minjs~er a sumptuary allowance of Rs. 12.000 pcr ycar: 

Providcd thar the Ct~icT Minislcr or a Minisler, Minis~cr or Stace or 
Depu~y Minisrcr may, at his option, draw rhc sumptuary allowance as 
nforcsaid propoflionatr ly cithcr monthly or bitnonlhly or quarlcrly. 

)(4) There shall bc paid Lo the Chief Minister and ro cach OF the 
Minsters, Minisrcrs olSlate, Deputy Minsrcrs and Parliamentary Secrelarics 

a b[cons~itucncy aIlowancc or Rs. 12.000 per ycar] in rhcir capacity as 
Mcmber of l l ~ e  Wcst Bcngal Legislarive Asscmbly : 

'Provided [hat thc Chief Minislcr or a Minister, Minister of Srale, 
Dcputy Minis~er or Parlimcntary Secretary may, at his option, draw the 
cons~j  tuency allowance as aforesaid propoaionarcly cither monlhly or 
bimonthly or quarterly. 

'Sub-scclion ( I)~vassubsrilu!cd [orrhc original sub-scclion by s. 2( l)ol\hc\VestBengal 
Salaricsnnd Allowanr.cs IAmrndmnt) Acf, 1997 (WUI Ben. Ac! VIII of 1997). Priorto this 
substi~ution. lhcre occurrcd rollowing changm in rhr: original sub-scction (I), namly:- 

( i )  tlic u,ords and fiprcs "Us. 1.15U pcr ~ n o n r h  w r c  subsrimrcd l o r  thc words md 
Lgurcs "Ks. 1.250 per ~nonth" by s. 3 1 1  of rhc West Rcngal Salxics xLd 
~\llowmccs (Alilcndmznr) Act. 1965 (\Val Ben. Aci I X  01 1965, and 

(ii) ihc rvords and figurcs "Rs. 900 per month" wn: subsiiiutud for ihe words and 
figures 'Xs.. 1 . 0  pcr tnonih" by s. ?(1), ;.hid. 

'Thc lcncrs jnd figurcs within the squm bnckcC< wcrr substitured l o r  Ihc Ictlcrs m d  
figurc<'R~ 900'' by s 3 2 )  (a) orrhe Wcst Bcngal Salaries and Allowulccs (Amcndnlcnr) 
ACI. I997 ( \ k i t  Ren. Act V11I o f  1997). 

'The lctlers and f igum wilhin rhr s q u m  bmkcts wen: subsiiiuld far ihc fcltcrs and 
figurcs "US. 7 5 0  by s ,  2(2)[b), ;Lid. 

'Sub-scclion (3) was fm subslilurcd by s. 2 orthe W&r B m ~ a l  Sdarics md Allowmces 
(An~cndl~icnt) Acl. 1983 (Wctr Ben. Act .YXXlIlol19b13), Lcter.ihus~mr wasrrsubstitutcd 
by s. 1 { 3 )  of lhc \Vest Bcngal Saluivs and Allowanccs (Amcndrncnl) Acr. 1 9 7  (Wcsr Dcn. 
Acr,VlIl of 1997), 

Sub-suction (4) was i~i.wned by s. 2 of thc Wcsi Bcngal S;ilxi~s and Allowvlccs 
(Alilcndincnt) Acl, 1489 (Wcsr Ben. Act XXIV of 1989). 

"The words. lctica md figurcs within ~ h c s q u m  brxkets ~'crcsubsriru~cd for lhe words, 
lelrers md figunls "constituericy al luw~ce olKs.  SO0 pcrl~~onrh" by s. 2(4)(a) o l h c  IVcst 
B e n ~ d  Salarics and Allowanccs (Arncndmmr) ACI. 1997 (Wcsi Rcn. Acr VIlI or 1897). 

'Thr Prnvitn wqr  ~ , f r l * , l  h x .  r qldllhl  ;11;,1 



The Wesr B c ~ ~ g a l  Salaries atid Al lo~vance~ Arr, 1952. 

4. ( 1 )  Thc Chid Minisrer and cnch Minislcr sliall be en~illcd, 
~ ~ f ~ ~ ~ s  

wirhout payment of rcnl, ro the use of a Curnishcd rcsidence in Calcuna MinislCrmd 
throughou~the term of his oCficc and forapcriod of iiitccndays immediately Minis'", 

thereafrer, or in lieu oi such rcsidence a housc allowdncc a1 the rate of 
'[Rs. 7001 per monlh or in  the nltcmative such charges lor accommodation 
in  a hotel, boarding housc or apartment as [he Slalc Govcrnment may by 
order delerminc. 

(2) All expendilurc for furnishing any rcsidencc providcd under this 
scclion and far the mainlcnancc hcrcof shall be bornc by thc Slurc 
Government and nothing shalt be payablc by the Chief Minister or any 
Minister in this conncction: 

Provided lhal all cxpcndirure for such furnishing of residence sl1aI1 be 
on such scales as thc State Government may by ordcr dc~crmine. 

'E.rplotrariotr.-For thc purpose of [his section ~ h c  lcrrn 'Minisrer' 
shall include a Minsrer of Stalc and a Deputy Minislcr snvc however thar 
n Minisrer O F  State and a Dcputy Minister stiall draw housc allowance in 
lieu oircsidcnce ![a[ the rares oiRs. 600and Rs. 5M7] per ~nontli, rcspcctivcly. 

5. 4m~e Chicf Minister, each Minisrcr and each Minisler of Slalc Conveyance 
shall be entilled1 lo n conveyance alIowancc '[or the ralr of Rs. 300 pcr ~~~~~~a 
monrh and a Deputy Minislcr shall be emitled to such allowance a1 [he rate Ministcr and 

of Rs. 200 pcr month], or in licu thcrcof a motor car LO bc provided by the 
Srale Govcmment upon such conditions as regards thcu moinlenance, 

repairs and running cxpenses as ~ h c  Sratc Government may by 'ordcr 
determine. 

6. [(Horrse allo~vatrcts ar~d cor~vejat~ce ullusar~ces of Mir~is~ers oJ 
State arid Dep~rry Miriisters.+Ottrirred by s. 4 oJrlte lVcst Betlgal Salaries 
ar~d AIlo\~~ances (An~errdrtrct~t) Act, I972 (Wsr Ben. Act XV of 1972).] 

'Thc lcttcrs and hgurrs within thc squvz brackets wcn: subsrirurcd Tor the lelren and 
fiyres "Rs. 3 5 0  hg s. 3(1)of h c  WCSI Bcngil S d i r s  and Allowanccs (Arncndmenr) Act, 
1Y97 (Wcs! Ben. Act VI1I of 1997). 

' Th  'Explnnauon' was added by s. 2 of ~ h c  Wtsl Bcngal Sdnrics and Alloitmcrs 
(Amcnd~uenr) Act, 1972 (Wcst Bcn. Acr XV of 1972). 

'The words. lcttcs and figures wirhi ~ h c  r q u m  bnckers "at thc ntes or Rs, 300 and 
fi. 250" by 5.3[7,) of lhc Wcst Bengal Sala~+s and Allownccs (Amcndmcnr) Act, 1997 
(Wrsl Ben. ACL VIll or 1997). 

'7hr:wordswirhinihcsquw bnckcawcrcsubsri~u~ed Tarthc words "ThcChicfMinister 
and mch Ministcr shall hc cntittcd" by s. 3 of thc Wcst Bcngal S a l ~ r i e s  and Allowanccs 
(hcndr~ ient )  Acr. 1965 (West Btn. Act 1X of 196.5). 

'Thc words, leltcrs and figurrs within hcsquarr bmketswercsubstitutcd fnrtha words. 
Figuresand lcncs"oTRs.500pcrmonfh" by s. 3 of IhelVcst Bcngal Salariesmd AUowvlccs 
(Amendment) Act, I972 (West Bcn, Act XV of 1972), 

'For Order dsrcrmining the condirions as repxds the mainrcnancc, rcpairs and 
running cxpcnscs or motor c m  pmvidcd by rhc S~atcGovcmr~icnt to the ChieiMinisrcr. h c  
Minisrcrs, thc Spaker, m d  rhc Chairn~m in lieu olc~nvcyance alloivmce, see Notifica~ion 
No. 7300-IVT/TM-22/59. dared 17.1 1.60, publishrd in  h e  Cnlcrrrru Grcer~e of 1964 
Pan 1, papr: 3631. 



Tmvelling 
and dhily 
allowances. 

Provisions 
applitablc ro 
Spcdcr .  ctc. 

Discrelion- 
ary drawing 
of rcduccd 
cnioIunicnrs. 

~ P U ~ Y  
Spcaker and 
~ P U ~ Y  
Chairman 
no1 to draw 
any salaries 
and 
dowanccs  
as members. 

Tfle Wesr Bellgal Sulr~ries ut~d Allo~varrces Acr. 1952. 

[West Ben. Act 

7. Thc Chicf Ministcr, h c  Minisrcrs, thc Minislcrs of Slate, Lhc 
Dcpury Ministers and thc Parliamentary Secreraries, '[shall, a1 such rales 
andupon suchcondiions as rhcS~arcGovcrnnicnrmay byrulcs2 dclcrminc, 
be enlilled to lravelling and daily allowances whilc louring on public 
business and ro reimbursement for medical expenses.] 

8 (1) Thcprovisions of sub-secrion (1) of section 3 OF this Act shall 
apply in relalion to rhc Spcakcr as thcy apply in rclntion to Ihc Chicf 
Mjnis~er and h e  remaining provisions of his Act shall apply in relalion 10 

the Speaker as [hey apply in  relarion 10 a Minisler. 

(2) Thc provisions of this Act shall apply in relation 10 Ihc Dcputy 
Spcakcr as ~hcy  apply in rclaliun lo a Minis~er of Stare. 

'(3) The provisions of sub-section (4) of seclion 3 shall apply i n  
relation to [he Speaker as [hey apply in relalion lo h e  Chief Minisler and 
shall also apply in relation lo [he Depury Speaker as [hey apply in relation 
10 a Minister of Srare. 

%A. Any person 10 whom the provisions of this Acl apply may, in his 
discrerion, draw a lcsscr salary rhan that providcd Tor him in [his Acr and 
may also draw any allowance to whichheis entided under [his Act ar a m e  
lesser than the rate provided for him under [his Act. 

9. Nolwilhstanding any thing contained in thc Bengil Legisladve 
Chambers (Members' Emolumcnrs) Acr, 1937, the Dcputy Spcakcr of lhc Bcn, ACI 11 
West Bengal Legislative Asscmbly and thc Deputy Chairman of the Wesl 1937. 

Bengal Legislalive Council shall not bc entilled lo draw any salaries or 
alIowances E[olher rhan daily allowance,] undcr thc provisions orthat Act. 

'The words within,lhc squarc bnckew wcrc subsl i~u~ed for tk words "shall bc entided 
to ~nvel l ing and daily allowances while louring on public busihcss nr such mlcs and upon 
such conditions as the State Government may by N I ~  delemine." by s. 2 olrhc \Vat  Bengd 
S a l ~ r s  md AIIowmces (Arnendmcn~) Act, 1969 (Wcst Bcn. Act XXI of 1969). 

'For nouiiution publishing- 
(a) !he Travelling and Daily AUowanccs (Wcsl Bengd Ministes, Minislcn oIStale. 

Deputy Minisren and h l r l i m e n r a ~ y  S e c r c ~ ~ e s )  Rulcs, 1952, xee Nolificalion 
No. 251OFJ2N4W.52. dated thc 13thSep1cmber. 1952.of rheFinaocckpanmcnt. 
publishedin the CulcrrrrnC~zerre, dated h e  25thSeplernkr, 1952, P1.1.page3108. 

(b) !heWestBcngalLcgislaturc(Prcsiding 0ficcrs'Tr;lvcling and Daily Allowmccs) 
Rules, 1956.~ccNo1ifiw1ionNo. 392lFfl-M-I8 1157,da1cd23.10.57,publishcd 
in ihe Culcr~lt(i Gazefre of 1957. Part I, pages 393-3926 

~ c c l i o n  8 was substituted for original s rd ion  by s. 5 of h e  Wesr Bengal Salaries md 
Allowmccs (Amcnd~ncnt) ACI, 1972 (!Vest Bm. Acr XV 011972). Rior  lo this subslituljon 
the words "a Ministcr or Slalc" (VCR substiluled lor rhc rvords "a Deputy h h i s l e f ' ,  in  
original section 8, by s. 3 o i rhe  Wcst Eengal S d v i c s  and Allowmccs (Amcndmcnt) ACI, 
1969 (West Ben. Acl XXI of 1969). 

'Sub-section (3) wm insened by s. 3 01 rhc Wcsl Bcngal Sdarics and Altowmccs 
(Amcnd~ncnt) Act, 1989 I\Vesr Ben. Acr XXlV of 1989). 

JScctio~~BA wa4nsertcd by s.4oFtheWmt BeogdSd~csmdAUowmccs(Amendmeot) 
Act, 1969 (War Bcn. Act XXI or 1969). 

T h e  words within h e  squmc bmkc~s  wcrc inscncd by s. 2 of thc W m  Bcngal Salaries 
and Allowances (Amendmen11 Acr. 1994 CWcrr Rcn. Acl XXll nf 1994) 



Tfre West Bellgal Salaries and Allowarrces Act, 1952. 

(Secrions 10, 1 I.) 

m . 

10. The Stale govern men^ may make rules for carrying out [he 
~ ; ~ c s ,  

: - 
. . 

purposes of this Act '[which may include provisions for h e  supply of 
electricity 10 hose of the members of h e  Council of Ministers who have 
not been provided w i h  any furnished residence by fie Governmenl]. 

Exp1mariorr.-The powcr to makc rules under his section shall be in 
addition l o  [he power ro make rules confcrrcd by any of thc foregoing 
sections of this Act. 

war Bcn. 11. The West Bengal Minislers' ErnoIumenls Acl, 1945, is hereby Rc~cd. 
Act I X  of 
194%. repealed. 

[The words within h c  square bnckcts were insened by s. 6 ofthe West Bengal S d ~ c s  
and A l l o w ~ c c s  (Amendrncni) Acr. 1972 (West Ben. Acr XV of 19721. 



GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

West Bengal Act VIII of 2000 

THE WEST BENGAL SALARIES AND 
ALLOWANCES (AMENDMENT) 

ACT, 2000. 

[Pussed by rlre W e s ~  Bengal Lcgislat1rre.1 

[Assenr of the Governor w a ~  first published in the Calcirrra Gazetre, 
firroordinory, of the 3rd April, 2000.1 

[3rd April, 2000.1 

An Acr ro omend rhe West Bengal Saluries a~ril Allo~uonces Act, 1952. 

WCSI Bcn. WHEREAS it is expedient to amend the West Bengal Salaries and 
Acr V or 
1952. Allowances Acl, 1952, for the purposes and in the manner hereinafter 

appearing; 

It is hereby enacted in the Fif~y-firsr Year of the Republic of India, by 
the kgislature of West Bengal, as follows:- 

I. (1) This Act may be called the Wesr Bengal Salaries and Shontide I 
Allowances (Amendment) ACI, 2000. md I 

comrncncc- 

(2) It shall be deemed to have come into force on the 27th day of 
Novcmbcr. 1999. 

2. In clause (a) of section 2 or the West Bengal Salaries and Amendmenr 
of scc~ion 2 

Allowances Acl, 1952 (herehaher rererred to as he principal Act),- , f ~ ~ ~ ~  B~,,, 
( I )  for the words ' "Chief Minister", "Minister",', the words 

' "Chief Minister", "Deputy Chief Minister", "Minister",' 
shall be substituted, and 

(2) for the words "the Chief Minister. a Minister,", the words 
"the Chief Minister, lhe Deputy ChielMinisler, a Minister," 
shall be substituled. 

3. In section 3 of the principal Act,- Amcndmcnr 
of scc~ion 3. 

( I )  in the marginal note, afkr the words "Chief Minis~er,", the 
words "Deputy ChieF Minister," shall be insened; 



The W e s ~  Betrgal Salaries and Allmvat~ccs (Anzend~~lent) 
Acr, 2000. 

[Wcst Ben. A d  VIII of 2000.1 

(2) in sub-sec~ion ( I ) ,  after the words, Ietters and figures "to the 
Chicf Minister a salary of Rs. 2,300 per monlh.", rhe words 
"to the Deputy Chief Minister and" shall be inserted; 

(3) in sub-section (31,- 
(a) afterlhewords, letters and figures"totheChicfMinister 

a sumptuary allowance of Rs. 18,000 per year and", the 
words "to the Deputy Chief Minister and" shall be 
inserted. and 

(b) in the proviso, alter h e  words "the Chief Minister or", 
the words "thc Depu~y Chief Minister or" shall be 
insened; 

(4) in sub-seclion (4),- 
(a) after the words "chc ChiefMinister", [he words "and the 

Deputy Chief Minisler" shall be inserted; 
(b) in the proviso, after the words "the Chief Minisler". the 

words "or [he Depu~y Chief Minis~er" shall be inserted. 

Amcndmcnt 
orstciian 4. 

4. In secuon4of theprincipal Act,- 
(1) in the marginal note. after Ihe words "Chief Minislcr", h e  

words ". D ~ ~ U L Y  Chief Minister" shall be inserted; 
(2) in sub-secrion (1). after the words "The Chicf Minister", the 

words ", the Deputy Chief Minister" shall be inserted; 
(3) in sub-secdon (2), aher the words "he Chief Minister", the 

words "or h e  Deputy Chief Minister" shall be inserled. 

Anicndrnen~ S. In section 5 or the principal Act,- 
or section 5 .  

( 1 )  in the marginal note, af~er the words "Chief Minister",  he 
words ", Depu~y Chief Minister" shall be insened; 

(2) after thc words 'The Chief Minister,". the words "he Deputy 
Chicf Minister." shall be inserted. 

Arnendrncnl 
o l  sec~ivn 7. 

6. In section 7 of the principal Act, after the words 'The Chief 
Minister,", h e  words "the Depuly Chief Minister." shall be inserted. 

R e v l .  7. (1) Thc Wesl Bengal Salaries and Allowances (Amendment) WcsLEicn. 
saving and 
vJ~idJlion, Ordinance. 1999, is hereby repealed. Ord. NOT 

1999. 
(2) No~~vithslanding such repeal, anyrhing done or any actian taken 

under [he principal Act i l ~  amended by h e  said Ordinance shall be deemed 
10 have been validly done or taken under the principal Act as amended by 
this Act as ifthis Act were in force when such thing w u  doneor such aclion 
was takcn. 
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SATURDAY, APRIL 1, 2017 	 [SAKA 1939 

PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 395-L.—lst April, 2017.—The following Act of the West Bengal Legislature, having been assented to by the 
Governor, is hereby published for general information:— 

West Bengal Act XVII of 2017 

THE WEST BENGAL SALARIES AND ALLOWANCES 
(AMENDMENT) ACT, 2017. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 1st April, 2017.] 

An Act to amend the West Bengal Salaries and Allowances Act, 1952. 

WHEREAS it is expedient to amend the West Bengal Salaries and Allowances Act, 
1952, for the purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:— 

Short title and 	1. (1) This Act may be called the West Bengal Salaries and Allowances 
commencement. (Amendment) Act, 2017. 

(2) It shall come into force at once. 

West Ben. Act V 
of 1952. 
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Amendment of 
section 3 of West 
Ben. Act V of 
1952. 

Amendment of 
section 4. 

- Amendment of 
section 8. 

Amendment of 
section 8B. 

The West Bengal Salaries and Allowances 
(Amendment) Act, 2017. 

(Sections 2-5.) 

2. In section 3 of the West Bengal Salaries and Allowances Act, 1952 (hereinafter 

referred to as the principal Act),— 

(1) in sub-section (1), for the words and figures "Rs. 2,300", "Rs. 1,800", 

"Rs. 1,700" and "Rs. 1,500" respectively, the words and figures 

"Rs. 15,001", "Rs. 11,000", "Rs. 10,900" and "Rs. 10,900" respectively, 

shall be substituted; 

(2) in sub-section (3), for the words and figures "Rs. 18,000" and 

"Rs. 12,000" respectively, the words and figures "Rs. 51,600" and 

"Rs. 39,600" respectively, shall be substituted; 

(3) in sub-section (4), for the words and figures "Rs. 30,000", the words 

and figures "Rs. 48,000" shall be substituted; 

(4) in sub-section (5), for the words and figures "Rs. 1,500", the words and 

figures "Rs. 3,000" shall be substituted; 

(5) in sub-section (6), for the words and figures "Rs. 1,000", the words and 

figures "Rs. 2,000" shall be substituted. 

3. In section 4 of the principal Act, in the "Explanation", the words and figures 

"save however that a Minister of State and a Deputy Minister shall draw house 

allowance in lieu of residence at the rates of Rs. 600 and Rs. 500 per month 

respectively" shall be omitted. 

4. In section 8 of the principal Act, in sub-section (1), for the words and figures 

"Rs. 5,000" and "Rs. 4,000" respectively, the words and figures "Rs. 16,000" and 

"Rs. 10,900" respectively, shall be substituted. 

5. In section 8B of the principal Act, for the words, figures and brackets 

"Rs. 4,500 (Rupees four thousand five hundred)", the words, figures and brackets 

"Rs. 11,000 (Rupees eleven thousand)" shall be substituted. 

By order of the Governor, 

MADHUMATI MITRA, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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PART Ill-Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative

NOTIFICA TION

No. 961-L.-27th August. 20l9.-The following Act of the West Bengal Legislature, having been assented to by
the Governor. is hereby published for general information:-

West Bengal Act IX of 2019
THE WEST BENGAL SALARIES AND ALLOWANCES

(AMENDMENT) ACT, 2019.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette.

Extraordinary. of the 27th August. 2019.1

An Act to amend the West Bengal Salaries and Allowances Act. J 952.

WHEREASit is expedient to amend the West Bengal Salaries and Allowances Act.

1952. for the purpose and in the manner hereinafter appearing;

West Ben. Act Y
of 1952.

It is hereby enacted in the Seventieth Year of the Republic of India. by the

Legislature of West Bengal. as follows:-

Short title and
commencement.

1. (I) This Act may be called the West Bengal Salaries and Allowances
(Amendment) Act. 2019.
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Amendment of
section 3 of
West Ben. Act V
of 1952.

The West Bengal Salaries and Allowances
(Amendment) Act, 2019.

(Section 2.)

(2) It shall come into force on such date or shall be deemed to have come into
force on and from such date, as the State Government may, by notification in the
Official Gazette, appoint.

2. In sub-section (6) of section 3 of the West Bengal Salaries and Allowances
Act, 1952, for the word and figures "Rs. 2,000", the word and figures "Rs. 3,000"
shall be substituted.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. to the Govt. of West Bengal,

Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.tfiovcmment of West Bengal Enterprise), Kolkata 700 056.
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 318-L.-15th March, 2024.—The following Act of the West Bengal Legislature, having been assented to by 

the Governor, is hereby published for general information:— 

Short title and 
commencement. 

West Bengal Act XVI of 2023 

THE WEST BENGAL SALARIES AND ALLOWANCES 
(AMENDMENT) ACT, 2023. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 15th March, 2024.] 

An Act to amend the West Bengal Salaries and Allowances Act, 1952.  

WHEREAS it is expedient to amend the West Bengal Salaries and Allowances 

Act, 1952, for the purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Seventy-fourth Year of the Republic of India, by the 

Legislature of West Bengal, as follows:- 

1. (1) This Act may be called the West Bengal Salaries and Allowances 

(Amendment) Act, 2023. 

West Ben. Act V 
of 1952. 
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Amendment of 
section 3 of West 
Ben. Act V of 
1952. 

Amendment of 
section 8. 

Amendment of 
section 8B. 

The West Bengal Salaries and Allowances 
(Amendment) Act, 2023. 

(Sections 2-4.) 

(2) It shall come into force with effect from the first day of November, 2023. 

2. In sub-section (1) of section 3 of the West Bengal Salaries and Allowances Act, 
1952 (hereinafter referred to as the principal Act), for the words and figures 
"Rs. 11,000", "Rs. 10,900" and "Rs. 10,900" respectively, the words and figures 
"Rs. 51,000", "Rs. 50,900" and "Rs. 50,900" respectively, shall be substituted. 

3. In sub-section (1) of section 8 of the principal Act, for the words and figures 
"Rs. 16,000" and "Rs. 10,900" respectively, the words and figures "Rs. 56,000" and 
"Rs. 50,900" respectively, shall be substituted. 

4. In section 8B of the principal Act, for the words, figures and brackets "Rs. 11,000 
(Rupees eleven thousand)", the words, figures and brackets "Rs. 51,000 (Rupees fifty-
one thousand)" shall be substituted. 

By order of the Governor, 

PRADIP KUMAR PANJA, 
Pr. Secy. to the Govt. of West Be; 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Govemment of West Bengal Enterprise), Kolkata 700 056. 
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